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Rise in NPAs of banks under the MUDRA Yojana

SHRI MANISH GUPTA (West Bengal): Thank you, Sir, for allowing me to bring

this important matter to the notice of the House. The Mudra Yojana was launched

in 2015 for providing small loans to income generating small enterprises in trading,

manufacturing and services sectors. This Mudra category loans have increased over
the last few years. The total value of NPAs held by the public sector banks under

the category was ` 7,277 crores in 2018. This figure increased by more than 100

per cent to ` 16,481 crores in 2019. Furthermore, the number of NPA accounts has

increased from 17.99 lakh in 2018 to 30.57 lakh accounts in just one year. Public
sector banks have suffered heavily due to this scheme as no collateral is mandatory

under the scheme. Over 2300 cases of fraud have also been reported by PSBs since

2016-17 and the RBI has advised that the rising NPAs of Mudra loans should be

addressed aggressively. So far, ` 1.41 lakh crores worth of Mudra loans have been
disbursed this fiscal year. However, sources have claimed that bankers are pressurized

into granting Mudra loans to people, who sometimes have no business plans. The

average loan under the scheme is around ` 45,000 which is not enough money to

start a business or create job according to many reports. Moreover, data suggests
that only one out of five, or, 20 per cent of Mudra loans have resulted in job

creation. This is yet another example of poor economics and poorer implementation.

I would only urge the Government to roll back this scheme before rising NPAs stifle

credit growth and bring ruin upon the MSME sector.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.
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Concern over securities market frauds and inadequate
response of regulatory authorities

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I wish to draw your attention

to numerous financial frauds that are taking place in the securities market. We have

had a crisis that had been created at KSBL. We have also seen similar activities at

DHFL etc. What has been happening is that when customers signed up with these

brokerage firms, they gave a power of attorney to them to indulge in transactions

on their behalf. These have been misused. The money that should have been

returned to customers, have been kept and diverted for real estate purchases, etc.

So, this has caused tremendous hardships to lakhs of investors. Now, at a time

when the economy is hurting, when investment is something that we want to draw

more of, we are seeing a situation where people are being turned off from the markets

themselves, from investment in the securities. So, it is extraordinarily important for

the regulatory authorities to proactively fix these problems. What we are seeing
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